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1. Union of India thro ugh 
Secretary
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Man Singh Road |
New Delhi.

2. Welfare Commissioner 

Labour Welfare Organization 

44, Narmada Road

Jabalpur (M. P.) Respondents

(By advocate Shri A,P.Khare) ■

By Mr.G.Shanthappa judicial Member ;

1 heard Shri RXOupta, learned counsel for the applicant and Shri 

A.P'Khare, learned standing counsel is directed to take notice on behalf of 

the respondents. He is permitted to file memo of appearance in the Registry

(By advocate Shri R.L.Gupta)

Versus



2. The application has been filed under section 19 of the A X  Act, 

seeking the following relief,

3. The brief facts of the applicant, according to the applicant, are that the

date of death, he was aged 45 years. Subsequently, the applicant submitted 

representations Annexure A3&A4 for compassionate appointment. The said 

representations are pending for consideration with the respondents. His case 

was also recommended by the Member of Parliament as per A-4& 5. Since 

the earlier representations A-4 &5 are pending with the respondents, the 

learned counsel for the applicant submits that he would be satisfied if  a 

direction is given to the respondents to consider and dispose of the 

representations.

4. Though there is no relief sought for disposal of the representation, 1 

mould the relief as per the request made by the learned counsel lor the

5. Without going into the merit of the case, 1 direct the respondents to 

consider the pending representations and pass a reasoned and speaking orcfer 

by applying the relevant scheme for compassionate appointment, keeping in 

view the dictum of the apex court,

6. With the above observations, the C)A is disposed of.

father of the applicant died an is.6.04, leaving behind Ms widow. As on the

applicant.

p.Shasrithappa) 

judicial Member
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